217 U.5.A. plan to

sell Tanks to Pakisian

giving military aid either directly or in-
direcly through the third powers on
sale or as free gift, In the early Fifties
and Sixtics, America was busy arming

Pakistan to the tceth ostensibly against °

the Communist aggression; but later on
it was found that the arms and ammuni-
tions supplied by America to Pakistan
were used neither against Peking nor
against Moscow, but against New Delhi.
In spite of that we find America ope-
1ating its submarine Ghazi in the Indian
ocean as a Eroxy though it is loaned to
Pakistan, which America is doing, for
maintaining its influence in the Indian
ocean. The U. S. 5. R. happens to be
the main supplier of ammunitions and
arms to Pakistan till last year and we
find that the Deputy Chief of Soviet
Navy, Vice-Admiral Smirnov visited
Pakistan and Russia is assisting in mo-
dernising and ecquipping the port of
Gwadur. We find that though Pakistan
is not starved of military equipments,
there are other nations also like Czecho-
slovakia which have entered the fray.
And recently we find that Czechoslova-
kia has supplied plenty of these armour-
ed personnel carriers to Pakistan. In
addition to that alse, Sir, West Germany
has also entered into collaboration with
Pakistan producing Anti Tank Cobra
Missiles in complete contravention of
Bonn’s declared policy of 1967, not to
inject arms inside the arcas of tension.
Recently we find that the Defence
Minister gave an answer on the floor
nf this House on the 26th of March
that a British ship carrying arms for
Pakistan has left French port, The point
is this, that any assistance given fo
Pakistan by any country is bound to
react on the sovereignty and integrity
of India.

So, since this particular matter is un-
der consideration and is now being
finalised, I would like to know what
prevents the hon. Minister from flying
direct to Washington and in reflecting
the opinion of the Indian people there
and telling them that India no longer
has any faith in its declaration of friend-
ship with America and in finding out
whether Washington is really concerned
with the security and integrity of India
and also telling them that India will
react sharply as it will jeopardise the
realationships between the twg coun-
tries? TIn addition, it will be a monu-
ment of brinkmanship of American
policy and it will be more or less tanta-
mount to handing over South-East
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!Asian countries on a platter to our

comrades?

, The second point that 1 would like
W know from the hon. Minister is that
since the Tashkant Declaration at the
initiation of U, S. S. R, Pakistan has
taken advantage of it buy only India
has been observing the provisions of
the agrecment. Pakistan is continuing
to flout this, The Indian security 1s
also being threatened by Pakistan's
collusion with China.

.SHRI SURENDRA PAL SINGH:
The main question which the hon, Mem.
ber posed was whether we took any
special steps to bring this to the notice
of the American Government, The
Foreign Minister conveyed our views
to the U. S. Government, Our view
w:tl! regard to the supply of military
cquipments to Pakistan which, we feel,
will endanger our security and also
create instability in the whole of this
region has already been conveyed to the
U. S. Government on a number of occa-
sions. In 1969 alone this matter was
raised with the U. S authorities four
times and the Foreign Minister, when
he was visitine U, S. A. in connection
with the U N. General Assembly
meeting also took that occasion to ex-
plain this to Secretary, Rogers and the
saume thing has been explained to the
U. S, Govt. through our Embassy. Our
views werce noted by them. I am sure
that before they take this particular
decision, they will take our viewpoints
into consideration,

SHRIMATI SUSHILA ROHATGI:
What about China? Our security is now
in jeopardy.

SHRI SURENDRA PAL SINGH:

This is about the supply of tanks from
Turkey to Pakistan.

12.53 hrs.

QUESTION OF PRIVILEGES RE:
SUPREME COURT NOTICES TO
CERTAIN M.P’s.

MR. SPEAKER: Now this is about
the privilege issue by Shri Madhu
Limaye and Shri S. M, Banerjee

st wg famd (Fiic) : seqw WERW
AW qaT W fif W@ e & oty wwe
¥ fams fom & am & & ¥,
AT FAC AT, TE QW Wi, arg
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[=fr =g fa=a]
@Y o wegT T WHTAR 9T A FE
#gra Afew @ fear mn § weaEd
I AR A | T Afew ¥ @y W
war g
“Notice is hereby given to you that
if you wish to contest the appeal,
you may enter appearance Within
thirty days of the receipt of this
notice before this Court either in
person or by an advocate in the court
to be appointed by you in that be-
half and take such part in the pro-
ceedings as may be advisable and take
further notice that in default of your
appearance within the time prescrib-
ed, the appeal will be proceeded with

and determined in your absence and
no further notice in relation thereto

shall be given to you."

@ gaT AT ATAAT JSMT A@TE,
st wrew f&8 sa g ar awe faar S
¢ wa¥ ax ¥ dfae ;7 &rU 105
(2) & aga facger @ wodt & wer
mar g fr wErea B wrE wraart @ e
gEar g | wa ag wrwer grf w1 #
STaT 41 A& A Wi A qg FArw ag
q¢ gerar Wt Afew A ¥ grE wWE A
wq Wy @1 are F¢ fEar ) wEw
quaT e e & A 2g W S
ar, ¥ feeor 9w enfe & A, IR
feely gré w ¥ afefwde e fear
afrr  wCX w7 R TE  diefeke ®
ygcd aw ghr T F 9 C
srx Sk FT Oy Avfew wrd fwar

e

% TR E @ awi ¥ ¥ fed ow
faser W g @vero &1 a1 AP
wr¢ & gra W afew ard fear
I RN T N AW G A,
¥ foaefeeric & WO @R
aﬂtmtmtﬂ'ﬂiﬂlﬁﬁ?
sy & faws wrte son 3@
¥ gfer AR W ERET @R
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& qrar aifgd Wit sarTearg aife-
T A gftn ¢ ¥ gd sk averd
Wt F@T T8 wgaT | e wTg @g
T A ata d fr dfaa g
105 3R IT a2 fasgw ez
21 A0 ur Faroiw w1 Froag
Aifew ol 7@ o0 whd ar e
ag Affeq ard fFar mar) o= Taw
FIH qdt faoiat w1 & qgar g wgan
g1 0F &1 a@ A FgAT gAT§ | A
AHAT TAE H AT AT &Y AT g
a7 gar 91 F@r I gm Halw ad
BHA A W W | 9T ufFarag AT
FIWAH gISW ATH FTHA A9 Irfa-
F0 F1 @ifad & &1 q9H F@r qr
a1 97 USEE FIF A UF HFAI WO
frar a1 | sEY SR & fan oF &
arey | qEaT § | IFA FFT F g
g AR 4T
“Liberty of speech is granted 1o
you, but you must knew what privi-
lege you have; not to speak everyone
what he listed, or what cometh in his
‘l?rair'l_ to -a:lttt.:.l_: but your privilege is
aye or no .
fad grava FIT FT o AfEwTL
2| 9% 9% wug FrAar 91 | AfEA
IqH A1 TH AIrIAT VAT HI grIW
q1% FHG & A9 7 gt wr @R
qifeatiic § |Gl F ST WG FY
Tqdaar &1 sfgwic § ag T § gedr-
foa @ mar ) gaTt wfawr ¥ wor &
Tadaar & wfuse 1 gwa @ @
2 sEF AR wEaT agd @ A
¥t oF aeex g fad gwdr & @
SEATE AT AT FHE H A€W A
& a0 (feewn) fre g A
Wy ¥ #x  wfeamed Sfew #@
sodta  sPearei & g ¥ we fear
AT d, I A@Y W AL ASE @Y
Y BT AT TEE N AR W A
g e W ¥
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. “For hiy gpeech and action in Par-
liameat a member is subject only to
the discipline of the House itself and
no proceedings, civil or criminal, can
be instituted against him in any court
in respect of the same, Absolute
privilege has been given in respect of
anything said or any vote given in
Parliameat or a committee thereof
so that members may not be afraid
to speak out their minds and freely
express their views, Members are
therefore completely protected from
any proceedings in any court even
though the words uttered by them in
the House may be false and malicious
to their knowledge. Though a speech
delivered in the House by a member
of the House may amount to con-
tempt of court, no action can be taken
against him in a court of law, as
speeches made in the House are
privileged™.

199 &TXT § AIETTOT  AFAT ®T WTO0
Fr Fadaa #1 wfawre § @R IEF IO
¢ T fFdy &7 @EATr &% AT 4
= wFAT & | wr=ra Y aFATedt ®)Y A7
¥ I §wdr § 1 afawr &Y wrag
121w ¥ wgr v g fr gfts o
Y ATHAAT TET 9T @ BT AT0EA |

SHRI RANDHIR SINGH: This is
very clear; everybody agrees on this.

oft wa fyma : ¥ araeE =¥
#§ FL AT IT 97 fAgae sawy FEAT
2 =@ AT W FTATE ) ;IS F TN
ATFE F 10 TS A7 T FE Friard
T & et X agwg @g oot
AT v ¥ et o o wEemf oo
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TN A gEA A OF T IW M AR
gz fdie Y ¢ o faem s
AEY ®C TG

7 gz «ff wgan s aro it 1 &
fares #1€ wAwET widATdy €< afew
Y AERAT FTEF T G AR I
swrama £ fe g #1E &1 =1 o W
fad gt & I=fz s<a1 g f ofm 91
W wAa sy @i & E, dfew e
3q 7 fodft sror & oar A fews, @t
—IH AT F FFC—H AT TEEGA
¥ g w1 ¥ T T S @
g—u ¥ Zfeq & W woaa fadt
& 7 faxft d IT W QT wTAW
famr stdmi |
13 hrs.

SHRI S. M, BANERIJEE (Kanpur):
I must thank my hon. friend Shri
Limaye for raising this question as a
matter of privilege.

When I got the notice, I also imme-
diately sent a notice of privilege, and
1 must tell you that when we are given
immunity or protection under article
105, there should be no cause for any
court, whether the High Court or the
Supreme Court, to send us a notice or
try to involve us in a case for what
we have done in this House.

You will remember that at that time
Dr. Sanjiva Reddy was the Speaker of
this House, and this thing came up on
a calling attention notice given by Mr.
Salve, When the whole thing was being
discussed about Jagadguru Sankara-
charya and his various statements, I in
my wisdom said he should be brought
and laid on the Table of the House for
circulation. That is exactly what I said.
1 did not say anything else, and Dr.
Sanjiva Reddy in his wisdom said that
he could not be laid on the Table, he
should be put under the Table. These
are the two charges against me and Dr.
Sanjiva Reddy. It was just in joke.

T am afraid that if this House does
not protect the privilege of the Mem-
bers, then there will be¢ a situation ‘of
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a serious confrontation between the two
bodies. Both the Supreme Court and
this House are the creatures of the Con-
stitution, and when we have regard for
the Supreme Court Judges, for the
judiciary; lhe{’eshould have equal regard
for the Members of this House, After
all, we are the law-makers, we are not
subservient to the Supreme Court, let
the Judges realise that, That is why
I would plead with you that this should
be referred to the Privileges Committee,
because last time when we were asked
to appear before the Court, we were
advised by the Law Minister and also
by the Chair that they took serious
cxception to such things and we were
asked not to appear, but again the notice
has come to us, Whether the High
Court is responsible or the Supreme
Court is responsible we do not know, but
the notice has been signed by the Assis-
tant Registrar of the Supreme Court,
and it has been delivered to us. So,
I would reqguest you in ull faimess to
refer this matter to the Privileges Com-
mittee, so that once for all it may be
decided by a1 Committee of this House
whether such rights and privileges of
the hon. Members are duly protected by
you or not. That is why I appeal to
you and vour sense of impartiality und
justice. As the custodian of this House,
you are upholding the functioning of
parliamentary democracy in this House.
So, this case should be referred to the
Privileges Committee.

I do not want any confrontation bet-
ween this House and the Supreme Court,
but if the Supreme Court behaves in
this fashion, with scant regard for the
hon. Members of this House, T am afraid
I will have 1o say that the Supreme
Court is also guilty of contempt of this
House, and it should be referred to the
Privileges Committee,

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHRI GOVIN-
DA MENON): T had an opportunity fo
refer to this matter on an earlier ncca-
sion when it was raised and 1 said. 1
repeat it now. that srticle 105 gives no-
limited privilege to Members of Parlia-
ment and to Parliament. Whatever is
stated within Parliament shall not he the
snbject matter of anv oroceeding: in a
court, that is the position. Parliament
itself has imposed restrictions regarding
speeches. They are contained in rules
152, 353 cte. 1 offered on the earlier
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occasion to request the Attorney-Gene-
ral to point out this matter to the High
Court, and on his doing so, the suit
was dismissed. Now also I think the
better course would be to charge the
Attorney General with the duty of
pointing out to the Supreme Court that
this is a matter which cannot be pro-
ceeded against on account of article 114,

SHRI SONAVANE (Pandharpur):
Are the Supreme Court Judges ignoranat?

SHRI GOVINDA MENON: The
guestion was raised when 1 made this
offer with respect to the High Court
also. I do not know whether the sum-
mons which issue is a judicial order or
a ministerial order. Anyhow, I shall
ask the Attorney-General to appeur in
the Supreme Court and point the provi-
sions of article 105. I suppose the
House will agree to thut course und
keep this matter. ... (Interruptions.)

AN HON, MEMBER: In the mcan-
time Members will have protection?

SHRI GOVINDA MENON: Mem-
bers need not appear,

MR. SPEAKER: There is not much
nced for any controversy over it. The
position is just the same as was discussed
earlier in the House. 1 very much wish
that the Supreme Court had realised the
powers, privileges and immunities of fhl.i
House even before admitting this peti-
tion. The position earlier pointed out
hv the Law Minister should have suftic-
ed. T am really surprised that inspite
of that leave to appeal was granted hy
the High Court. I do not go into the
merits of the question, They are wise
persons, But so far as this House is
concerned we have got rights and privi-
leges coming to us for centurics under
the British conventions. As  Mr.
Limaye pointed out, they may not force
us into a repetition here of thosc ancient
tmes, You know what a difficult period
that was. About nine Speakers in Bri-
tain were haneed cither hy the King or
the orders of the house or courts. [
do not think they will make the tenth
one here. T can never imagine T should
accept the summons. T ask Members
concerned not to appear before the
Supreme Court and T request the Law
Minister to take other steps. T auite
appreciate the position he has rightlv
taken: he should point out to the
Supreme Court that this matter was dis-
cussed and he should arrange to explaia



225 Papers laid
the coustitutionsl point to them, There
should have been no need to repeat it.
Still they are the Supreme Court; it does
not matter if he repeats it there also.
If anything comes again, we shall be at
liberty to discuss the matter, Papers
to be laid.

SHRIMAT] SHARDA MUKERJEE
(Ratnagiri) : On a point of order.

MR. SPEAKER: That
agenda is over.

part of the

SHRIMATI SHARDA MUKERIJEE :
We look upon you as the custodian of
our rights in this House. There is
very important point about which 1 met
you a month ago and it is  regarding
the Air Force aircraft in which Group
Capt. Das crashed.

MR. SPEAKER: You must comy
through seme regulur motion,

SHRIMATI SHARDA MUKERJEL:
1 am very reluctant to raise this matter
in the House. As 1 mentioned. . ..

MR, SPEAKER: I have asked papers
10 be laid.

SHRIMATI SHARDA MUKERJEE:
What is this? Whom are vou protect-
ing—the Government ? Or the rights of

Members 2. ... (Iierriptions.)
13.8 hrs.
PAPERS LAID ON THE TABLE

ACCOUNTS O 1. 1 T., DELHI AKD ANNUAL

REPORTS OF NATIONAL INSTITUTE OF

FOUNDARY & FORGE TECHNOLOGY, AND
INDIAN INSTITUTE OF SCIENCE

THE MINISTER OF EDUCATION
AND YOUTH SERVICES (DR. V. K.
R. V. RAO): I beg to lay on the
Table: —

(1) A copy of the Certified Accounts
of the Indian Institute of Tech-
nology, Delhi for the year
1968-69 along with the Audit
Report, therein, under sub-section
(4) of section 23 of the Institute
of Technology Act, 1961.

A copy of the Annual Repom of
the National Institute of Foun-
dry and Forge Technology.
Ranchi, for the year 1968-69.

-
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(3) A copy of the Annual Report of
the Indian Institute of Science,
Bangalore and the Statement of
Accounts for the year 1968-69.
[Placed in Library. See No, LT-
3072/70.)

ANNUAL REPORTS OF DURGAPUR PRO-
JECTS LIMITED AND SINGARENT COLLIE-
RIES COMUPANY LTIn

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND MINES
AND METALS (SHRI JAGANNATH
RAOY: I beg to lay on the Table:—

(1) A copy of the Annual Report of
the Durgapur Projects Limited,
Caleutta for the yeur ecnded the
31st March, 1969 along with the
Audited Accounts and the com-
ments of the Comptroller and
Auditor General thereon, under
sub-section (3) of section 619A
of the Companies Act, 1956 read
with clause (¢) (iii) of the Pro-
clamation dated the 19th March,
1970 issued by the President in
relation 1o the Sate of West Ben-
gal. [Placed in Library, See¢ MNo.
LT-3073/70.]

(2) A copy each of the following
papers under sub-section (1) of
section 619A of the Companics
Act, 1956:—

(i) Review hy the Government
on the working of the Singa-
reni Collieries Company Limi-
ted, for the vear 1968-69.

Annual Report of the Singa-
reni Colleries Company Limi-
ted. for the year [968-69
along with the Audited Ac-
counts,

(i)

[Placed in Library.  See No.

3074/ 70.]

REPORT ON WORKING OF COMMISSION OF
RAILWAY SAFETY

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): I beg to lay on the
Table a cony of the Report on the
working of the Commission of Ruilway
Safety for the year 1968-69. |Placed in
Library. See No. LT-3075/70.]



